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CEMTRaL ACniNlSTRATI UE TRI BIW aL P RIN CIP aL 8EJJCH

0^q.No.2 470/98 ,

Nau Od.hi: this tha H day of nay,l999<,

HDN 'BL E M R. S. R. AOIGE Ji/I CE CHaI FTl aN (a) o

HBN'BLEnRS, t-AKSHni SUAniN ATHaN, METIBER (3)

Central Rev/anuas Chemical Servace Association,

Central Revenue Qantrol Laboratory,
Hil 1 Si de Fb a d,
Pusa Campus,
N eu Del hi

2. B.N.pandey,

Ass tt. Chemical EX am in a r,

Oontral Revenue control Laboratory,

Hill Side , Pusa Campus,
N eu Oal hi »'

3. l*lanoj Puri,
Chemical Assistant Grade I,
Central Revenues ODntrol Laboratory,

Hill side Fbad, Pusa Campus,
N eu Del hi

4. S.K.nittal,
Chemical EX am in a r Grade II,"
Central Revenue Qantrol Laooratory,
Hill Side fbad, Pusa Campus,
N eu Del hi & ^pl i cants®

(By Advocate: Shri Ko-C® nittal)

Ve rsu s

Union of India through
Secretary ( Revenue),
Department of Revenue,
Ministry of Finance,
No rth Block,
N eu Del hi o'

2®' Chairman,
Central Board of Excise & Customs,
Ministry of Finance,
Department of Revenue,
No rth Biock,

N eu Del hi ®

3. Chief Chemist,
Central Revenue,
Central fb venues Qjntrol Laboratory,

^ Pusa Campu®,N eu Da hi. h »

4® The Secretary,
Ministry of Personna, Public Grievances
& Pensions,
Department of Personna,

North Block,
Neu Dahi»" ^
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5. Union Public Servacg ODtnmission,
'V 11, Oholp ur hbuse,

Shahjahan Ftoad,
Neu Delhi through
its Chairman. Reqaon dents.

(By Advocate: Shri R. RoBhartl )

ORn^R

^!HDN'BLE: n R. S. R. ADlbT. uicc CHaIRIaN(a).

Heard."'

2. The question of granting the relief prayed

for in para 8 of the Oa uould arise only if Go v/t® has

finally accepted the recommendations of the 5th pay

Oammission that posts of Asstt, Chemical Examiner

and Chemical Examiner Grade I be filled 100^ by

promotion, after doing auay uith the elem^t of

direct recruitment for filling up these posts. Although

applicants in para 4.5 of the Oa have contended that

these recommendations of the 5th Pay Oommission have

been accepted by Go vt, this cont^tion has be^

specifically denied by respondents in their reply as

uell as during hea ring."' No thing has oe^ shoun by

applicants to establish that these recommendations have

bean finally accepted by Go vt. The letters of the

Chief Chemist , Central Revenue to the CBEC dated

11;'7.97 (Annexur0-A4) and dated 9. S."" SB ( p age 33 of Oa )

invite attention to the 5th Pay (Dommi ssion *3

recommendations and the need for amending the RRs in order

to implement the same, but this is by no means the

final acceptance of these recommendations by Qj v/t.

1'^ this connection, respondaits in their

reply have categorically stated that no. decision on these

recommendations has been taken^and the matter is still

under consideration, and the question of amending

the RRs uould arise only after it uas decided to accept

those recommendations.
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4, Z^plicants ' ooun sel Shri nittal has

invdtadour attention to certain instructions

extracted fiom the 3 (TI Bull etin (Annsxure-AS)

but those instructions uould be attracted only

uhen a final decisionon the 5th Pay Oenimission

recomrn en da tion s has been^ tak •'

5, It uould be beyond the jurisdiction of

the Tribunal for us to issue any direction to

respondents uhether to accept the aforesaid

recommendations of the Pay Oammission or noto'

Responddits have correctly pointed out in para

4« 5 of their reply that so long as the Commission's

recommendations are not accepted and the existing

recruitment rules are not amendedj all recruitments

and promotions to the service have to be regulated

In accordance with the existing RRso

6r AS the granting of the reliefs prayed

for in the Oa uould arise only if the 5th Pay

Oommission's recommendations regarding filling up of

the posts of Asstt, Chemical Ekarainer and Chemical

Examiner Gr»' I have been finally accepted by Qo vt«

and applicants have not been able to establish the

sam® , UB find ourselves unable to g rant the reliefs

prayed forJ'

The Oa is disroissedo Interim orders are

vacatedo No costso

( fIRS. LAKsmi SUAfllN.ATHAN )
flEn8ER(3)

Ui
(  s. r.aoige )
vice CHaIRTIaNCa)
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